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JODJIPUR BENCH 

O.A.Nos. 143, 1.44, 145, 146 and 147 of 2006 
DATE OF DECISION: THIS IS THE 5TH JULY, 2007. 

ITON'BL] MR. IGJLD~P SINGH, VICE CHAJR:rv'IAN 
HON'BLE MR. R.R. BHANDA.RI, ADMINISTRATNE lVIElVIBER 
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_ Bhim Singh S/o shri Bheer Singh aged 4e,&ears, 
Vijay Singh s/o Shri Kirat Singh aged ;1Syears, 
Narain Singh S/o Shri Jabbar Singh aged 5.5 years, 
Ram Dayal S/o Shri Heera Ram aged 54 years, 
Sandeep Kumar S/o Shri !-.'litter Singh' aged 25 years, 
Ram Avatar Gmjar slo Shri Prahalad Sahay, aged 2.5 years, 
all Ma:zdoors in 19 F.A.D., Banar residents of Civilian Family 
Quarters, Bsnar, District Jodhpur . 

Applicants in OA No. 143/2006 

K undan Singh S/ o Shri I\Aarlgi Lal aged 4 7 years, 
Banshi S/o Shri Mangi Lal aged 54 years, 
Bhanwar Lal S/o Shri Bhoora &'1111 aged 45 years, 
Kcwul S/o Shri Gangu Ram aged 40 years, 
Ram Chartder S/o Shri VirdhaRam aged 44 years, 
Igyarsi De vi wife of Shri Kalu.Ram aged ~2 years, 
All :rvrazdoors in 19 F .A.D., Banar, residents of Civilian Family 
Quarters, Banar, Di:strict Jodhpur. 

Applicants in OA No. 144/2006 

Pankaj Kunia1· S/o Shri Jagin Nath Singh aged 54 years, 
Devine! Chand S/o Shri Jagat Chand aged 27 years, 
Rajendra Singh S/o_Shri Ram Chandra Singh aged 46 years, 
R.K.P. Singh S/9 ~hri Krishan Dev Singh aged 36 years, 
Ramveer Singh S/o Shri 1vlalld1an Singh aged 25 years, 
Surenclra Singh S/o Shri Ishwar Singh aged 23 years, 

'I k .. ; All M.azdoors in 19 F.A.D., Banar, residents of Civilian Family 
.. Quarters, Banar, District Jodhpur. 
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Applicants in OA No. 145/2006. 

M.N. Thakur S/o SJ11·i Ganu Thakur aged43 years, 
Kamlesh Kwnar S/o Shri Gcmga Sahai agted 26 years, 
Shcr Singh S/o Shri Har Narayan, aged 26 years, 
Raju Prasad S/o Shri Melmclra lVIohto, aged 34 years, 

Ram Kishm1 S/o Shri Hawai Singh ·aged 25 years, 
Brijendra Singh S/o Shri Kanwal Bhan Singh, aged 26 years, 
Pawan Kumar S/o Shri Lal Chand aged 23 years, 
All Mazdoors in 19 F.A.D., Banar, resideqts of Civilian Family 
Quarters, Banar, Distfict Jodhpur . 

Applicants in OA No. 146/2006 

SaraS~vati Devi ·wife of Shri Mahendra Mohto, aged 54 years, 
S.N. Dass S/o Shri Poltu Dass, aged 52 years, \ 
Jai Singh S/o Shri Gulab Singh aged 57 years, --- · 
Shiv Kurnar'S/o Shri Poltu Dass aged 46 years, 
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Pre!Il Rum S/o Shri .0Aitdim Lal agtld 53 years, 
Naina Ue.vi Wife ot"Shri Bal Kishan aged 42 years, 
J\1\ Mazc!oors in 19 F .A.D., Banar, residents of Civilian Family 
Quarters, Banar, District Jodhpur. 

Applicants in OA No. 147/2006 
. By !\1r. Vijay i\1ehta, counsel for the applicant. 

. Versus 

1. Union oflndia through the Secretary to the Govi:munent 
Ministry of Defence, Raksha Bhawan, New Delhi. 

2. Commandm1t, 19 F.A.D., Bllilar, District Jodhpur. 

..... Respondents in all the Oas. 

f ... 
-~ 

ORD:ER (ORAL) 
(BY KULDH) SINGH, V£CE CHAIRlVIANJ 

~· In all the above five O.As the relief(s) sought by tl1e rq)plicants are 

similar, therefore, they are being disposed of by this common order. 

3, TI1e gnevance of the applicants' are that they had been allowed a 

Quarter at a distance of more thau 2 kms. from the place of their working and they 

are being paid Rs. 75/- per month as Transport Allowance in accordance vvith the 
. . ~~ 

prl"•visions Clllltnined in O.M. Dated 3.10.1997 and the O.M. Dated 17.4-.1~3. 

However, abruptly, by an oral order, this Transport Allowance has been dis-

continued and recovery is stated to be initiated agaim;t the applicants. Tiw 

applicants ha·.,;e made a ~pecific averment that no written order dis-continuing the 

Tran:>port Allo\vance \Vas ever issued to them. TI1e applicants also allege that no 

show cause notice was issued as also HO opportunity of hearing was a1Iorded to 

th~m aud abruptly by nn oral order, Lhe said allowance has been ordered Lo be 

stopped. On u query f1·om the respondents, the leaJ.ned coun~el specifically told 
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that respondents have not passed any vvritten order discontinuing the Transp~)J'l 

All()wance which was being paid to th~ applicants. Hovv-ever, the respondent-S in 

their reply also, alleged that the applicants are nol entitled tu Transvort 

Allowance as they are residing within. the campus of 19 FAD and Govt. :rv1d. Accn. 

is lo~ated at 2 Kms. Away from the place of du~y main gate I security office of 19 

_ FAD, where their daily attendance is cauied out as also the quarters and Depot 

main gate I sectu·ity office are located witpin the anny campus of 19 FAD 

perirncler. lie bas argued that the said allowance has now been with-held as per 

the objedion raised by lhe audit authorities of We&tern Command. Tims, the 

ap'plicants are not entitled to any such allowance. However, the way, the 

Depwtnwnt ha;; dis-cm-itinued the payment of Transport Allowance1 appears to be 

in violation of principles of natural justice as they have dis-continued the 
._ -.. 

-' 

allowance affecting the civil rights of the applican~ and before affecting lhe civil 

rights, UJC applicants should be given a notice· and only thereafter, written orders 

slwuld have been passed in acc0rdance ·with the mles. So, we allow all these O.As 

- ' 

anJ dirc..:J the resporJdenl-departmcnt to continue to pay Transp01t Allo~vvance Lo 

the applic_unls, however, if lhey_want to stop U1e same, they may do so by serving 

an appropriate notice as per law and judicial pronouncement on the subject; until 

With the above directions, the OAs No. 143, 144, 145, 146 and 147 of 
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· [ R.R..Bhandari 1 
Member( A) 
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